OFFICE OF THE
DIVISIONAL COMMISSIONER PRAYAGRAJ

Letter No. 7}’& 5 /26-01-2019 Date: 19.12.2019

To,
Registrar General,
Hon’ble National Green Tribunal,
New Delhi.

Sub : Submission of report in IA No. 79/2019 in Original Application No.
186/2019, Jagriti Sansthan Verses State of Uttar Pradesh & Others.
Report on the directions of the Hon’ble National Green Tribunal,
Principal Bench, New Delhi dated 25.09.2019.

Dear sir,

In compliance of this Hon’ble Tribunal order dated 25.09.2019 passed
on IA No. 79/2019 in Original Application No. 186/2019 Jagriti Sansthan
Verses State of Uttar Pradesh & Others the required information is hereby

submitted for your kind perusal.
Enclosed : As above. &7
(Ashish Kumar Goel)

Divisional Commissioner,
Prayagraj.



Report in 1A No. 79/2019 In Original Application No. 186/2019
Jagriti Sansthan Versus State of Uttar Pradesh & Others in
compliance ofOrder of the Hon’ble National Green Tribunal

Principal Bench, New Delhi Dated 25.09.2019.

Hon’ble National Green Tribunal, Principal Bench, New Delhi
has passed an order dated 25.09.2019 in the Original Application
No. 186/2019 Jagriti Sansthan Versus State of Uttar Pradesh &
Others to prepare Joint Remedial Action Plan in the matter and take
action by way of stopping/regulating illegal activities, initiate
necessary punitive action and recover the compensation on Polluter
Pays Principle and further directed the Divisional Commissioner,
Allahabad, District Commissioner, Allahabad and State Pollution
Control Board to furnish the action which has been taken and also

provide the report within 02 months by email at judical-ngt@gov.in.

After perusing the order of the Hon’ble National Green
Tribunal, the District Magistrate, Prayagraj has constituted a
committee comprising of Sub Divisional Magistrate (Bara),
Prayagraj, Circle Officer(Police) Bara, Senior Mining Officer,

Prayagraj, Regional Officer U.P.P.C.B., Prayagraj & Officer Incharge,
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CGWSB, Prayagraj to comply the Order of the Hon’ble National Green

Tribunal. (Annexure No-01)

The said order of NGT was produced before the undersigned

on 15.10.2019. Immediately a meeting of concerned Officers was

called on 22.10.2019. Copy of the Minutes is hereby Annexed as

(Annexure No-02)

For compliance of the order of the Hon'ble National Green

Tribunal a Joint Remedial Action Plan has been prepared and action

taken report has also been called from concerned officials. For kind

perusal of Hon’ble National Green Tribunal the Action taken report

against the Action Plan is reproduced below for kind consideration:-

S.No. 'r

Remedial Action Plan

Action Taken Re;urt J

1

Central Ground Water

Authority has Declared
Shankargarh Area as Safe
Water Zone, it is desirable
to evaluate real status of
ground water in the area of

Shankargarh Block.

The 'Regional Director,

C.G.W.B., N.R., Bhujal Bhawan,
Lucknow (UP) vide his letter
No.  4(237NGT)/  CGWB/
NR/S&I/2019/3656, Dated
17.12.2019 intimated Regional

Officer of U.P.P.C.B., Prayagraj

that:-

(a) The present stage of ground

water development
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estimated is 44.79% and
block has been categorized
as “Safe”. Even if
withdrawal  figures for
drinking and industrial uses

which are about 12% are

increased, thus the
categorization  will  not
change. This block being
underlain by hard rock, has
ground water sustainability
and uniform availability
issues which is different
from  categorization of
assessment unit.

]{b} The estimation has been
approved and vetted by
State Level Committee
andthe Central Level Expert
Group. Same has been
accepted by Ministry of Jal
Shakti.

(c) In view of above, it is stated
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that the estimation in
respect of Shankargarh
Block is correct and cannot
be revised or
reviewed.(Annexure No-03)
Chairman, Central Ground
Water Authority vide letter no.
26-1/CGWA/PN/2018,  Dated

15-10-2019 issued public notice
that “Without prejudice to the
directions of Hon'ble NGT, New
Delhi under its
Judgment/Orders dated
11.09.2019 under O0.A. No.

176/2015 and the outcome of

the pending matters in Hon'ble

NGT, New Delhi, the due date
for submission of applications

for grant of ‘No Objection

Certificate’ (NOC) for Ground
Water  withdrawal through
INOCAP portal of CGWA s

hereby extended upto




31.03.2020.(Annexure No-04)

It is further relevant to state
here that during discussion in
the meeting on 17.12.2019 it
came to the notice that
situation of Ground Water in
Block is

Shankargarh very

alarming. It appears that report

of C.G.W.B. is not realistic and it

seems that reassessment of

ground water availability is

necessary in Shankargarh Block.

Chief Development Officer,

Prayagraj is directed to give
comparative data so that a

proposal can be sent to

C.G.W.B..

Completely close down

illegal Washing Plants and
ensure that the illegal
washing plant units should
not be operated again

without requisite

It is relevant to state here that
out of 71 illegal Silica Sand
Units as reported earlier by
NGT Committee, an inspection
was made on 15.12.2019 and it

has been found that 01 unit
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NOC/Permission and | namely M/s Vijay Bahadur
ensure recovery of Imposed | Singh (M/s Anupam
Royalty. Enterprises), Shankargarh,

Bara, Prayagraj has been given
consent by U.P.P.C.B. and as
per inspection report
(Annexed as Annexure No-05)
remaining all 70 illegal washing
plant units are closed. It has
further been informed that no
illegal Washing Plant Units are
running in the area. The
committee constituted by the
District Magistrate, has been
directed to ensure that no
illegal Washing Plant Units
should run without taking legal
permission from concerned
authority. They are also
directed to visit the site
regularly to ensure the

compliance of the order of the

Hon'ble MNational Green |
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Tribunal. Committee visited |
the site and submitted a report

(already annexed as annexure

No-05) that illegal Washing

Plant Units are not running at
present. Committee has been
directed visit

further to

regularly the site and to ensure

that no illegal washing plants

are running.

Regular checking of units to
ensure that units are not
operating without
permission and to ensure
safety and welfare
measures for workers as an
apprehension of silicosis
disease and possibility of

accidents.

Committee visited the site and
submitted a report (already
annexed as annexure No-05)
that illegal Washing Plant Units

are not running at present.

Committee has been further
directed to visit regularly the

site and to ensure that no

illegal washing plants are
running.
Deputy Labour

Commissioner has submitted a

report on 18.12.2019 stating
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| therein (Annexed as Annexure
No-06) that his team visited on
13.12.2019, 16.12.2019 and
17.12.2019 to all 13 units and
out of which 10 units were
found not working. It is further
stated that no workers were
found working in these 10
units. Some workers are found
in 03 units namely M/s
Shubash Chandra Mines, M/s
Modi Minerals Udyog & M/s
Allahabad Sands. It was found
that M/s Shubash Chandra has
provided safety equipments
but workers are not being paid
minimum wages and therefore
a show cause notice has been
issued to the concerned
Employer. M/s Modi Minerals
Udyog and M/s Allahabad
Sands are not providing any

safety equipments to their
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workers and also not paying |
minimum wage to their
workers. Show cause notice

against the aforesaid

employers has also been issued
and necessary action will be
taken against  them in
accordance with law. It is

further stated that the Deputy

Labour Commissioner has also
been  directed to  take
immediate appropriate action
against the aforesaid person
for not complying the

guidelines of Labour Rules.

U.P.P.C.B. shall not grant | Regional Officer, UPPCE

the consent to operate the | Prayagraj has submitted a
units without having valid | report  dated  17.12.2019
permission from C.G.W.A. (Annexed as Annexure No-07)

and Mining Department. To | that no consent will be given

Restore land of closed |without obtaining NOC from
illegal Silica Washing Plants | C.G.W.A. and Mining

in Shankargarh area. Department. Regional Officer,
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U._ii,ii.C.B,, _F’_rayagraj further |

directed to ensure the

compliance of the order of the
Green

Hon’ble National

Tribunal in letter and spirit.

Washing Plant Units does
not have any valid license
 from Mining Department
for storage of silica sand. To
ensure that no silica
washing plant unit can run
without storage permission
if storage is more than 100

cubic meter.

Senior Mining Officer,
Prayagraj has made an
Inspection on
15.12.2019/16.12.2019 and
submitted its report on
16.12.2018 (Annexed as
Annexure No-08) that no
illegal units of silica sand

having storage of more than
100 cubic meters of silica sand
is running at present. It is
further relevant to mention
here that the License granted
by Mining Department is only
required for those units who
has stored more than 100
cubic meters of silica sand.
Senior

Mining Officer, |
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Pravagf:;j has further been |
directed to ensure the strict
compliance of the order of
Hon'ble National Green
Tribunal. It is further directed
to the Senior Mining Officer, |
to and

Prayagraj inspect

submit his report regarding
rest 13 Silica Washing Plant

Units.

Initiate necessary punitive

action and to recover
compensation from
polluting silica washing

units by issuing recovery

certificates.

Regional- Officer, U.P.P.C.B.,
Prayagraj has submitted report
dated 15.12.2019 (already
Annexed as Annexure No-05)
stating that all illegal 70 units
are closed. It is further stated
that in respect of 61 units

environmental compensation

has been imposed in the
month of August, 2019 by
permission of competent

authority @ 7.25 lacs per unit.

However, with regard to the 9
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units no proceedings for
issuing environmental
compensation has been taken
place as they have already
been found closed. After
imposition of compensation to
the aforesaid 61  units,
applicants appeared in Original
Application No. 186/2019
before the National Green
Tribunal, Principal Bench, New
Delhi. The Hon'ble National
Green Tribunal has passed an
order dated 23.10.2019 in |.A.
No. 655/2019 which is quoted
as under :-

“This application has been
preferred in substance against
order requiring the applicant

to pay compensation of Rs.

7.25 lakhs. Since the order in |

question is appealable, we

permit the application to be
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’ withdrawn without prejudice

to an appropriate remedy of

the applicant in accordance
with law”.

Regional Officer,
U.P.P.C.B., Prayagraj in his
report stated that all 61 units
has not deposited the imposed
amount @ 7.25 lacs, so notices
have been issued to all 61
concerned units for the
disposal of their representation
and 19.12.2019 and
20.12.2019 has been fixed for
hearing and after hearing the
parties the necessary action

shall be taken.

The next meeting to review the cnrﬁpliance of the above
instructions has been fixed for 20.12.2019 at 5 P.M. The report is
being submitted for kind perusal of the Hon’ble National Green
Tribunal in compliance of the order dated 25.09.20189.

Enclosure 01 to 08 Bﬂ ﬁ\l"\lﬂ
(Ashish Kumar Goel)
Divisional Commissioner,
Prayagraj.
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ANNEXVRE-02

SPEED-POST

No. 4 {23?NGTJ_!CGWB}NHIS&UZDIB/S (56
Government of India

Central Ground Water Board, NR

Bhujal Bhawan, Sector-B,

Sitapur Road Yojana,

Lucknow (U.P.)-226021

Dated: | ' 1_.1"" iﬂTg

The Regional Officer

Uttar Pradesh Pollution Control Board
Avas Vikas Parishad Colony, Sector-10
Scheme No. 3, Jhunsi
Prayagraj-221506

Sub:- NGT order dated 25.09.2019 in the matter of OA No. 186/2019 Jagriti Sansthan v/s

Sir,

Govt. of U.P,

In reference to your letter cited above, it is to inform that-

1,

Copy for information to:

[

The Ground water resource estimation was carried out on the basls of approved

methodology “Ground Water Estimation Committee (GIC) 2015" with block as

assessment unit.

There may be some local deviations from overall ground water conditions in the

block, which is not the true representation of overall ground water conditions

prevailing in the block.

The present stage of ground water development estimated Is 44.79% and block has

been categorized as “Safe”. Even if withdrawal figures for drinking and industrial

uses which are about 12% are increased, thus the categorization will not change.

This block being underlain by hard rock, has ground water sustainability and uniform

availability issues which is different from categorization of assessment unit.

The estimation has been approved and vetted by State Level Committee and the

Central Level Expert Group. Same has been accepted by Ministry of Jal Shakti. |
in view of above, it is stated that the estimation in respect of Shankargarh Block is |
correct and cannot be revised or reviewed. J

Yours faithfully

(Y.8. Kaushik)
Regional Director

District Magistrate, District Prayagraj.

Additional District Magistrate (First), District Prayagraj

Officer Incharge, Central Ground Water Board, State Unit Office, 276 Chakia,
Kaushambi Road, Prayagraj-211016 (U.P.) /

(Y.B. Kaushik)
Regional Director




ANEXWRE-D4

GOVERNMENT OF INDIA

MINISTRY OF JAL SHAKTHI
DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION

CENTRAL GROUND WATER AUTHORITY
[Constituted under section 3(3) of Environment (Protection) Act, 1986)

No. 26-1/CGWA/PN/2018 Dated 15.10.2019
PUBLIC NOTICE

SUB: ATTENTION OF ALL EXISTING GROUND WATER USERS INCLUDING
INDUSTRIAL, INFRASTRUCTURE AND MINING PROJECTS.

Without prejudice to the directions of Hon'ble NGT, New Delhi under its
Judgment/orders dated 11.09.2019 under OA No. 176/2015 and the outcome of the
pending matters in Hon'ble NGT, New Delhi, the due date for submission of
applications for grant of '‘No Objection Certificate’ (NOC) for Ground Water
withdrawal through NOCAP portal of CGWA is hereby extended upto 31.03.2020.

All the users drawing ground water without a valid NOC from CGWA are
directed to submit their applications for NOC online through NOCAP portal of CGWA
by or before the said date. Industrial, Infrastructure and Mining projects withdrawing
ground water without a valid NOC or falling to apply for NOC by or before the said
date shall be liable to pay Fine as wells as Environmental Compensation/Damages to
be decided by Hon'ble NGT, New Delhi as per Law.

The detalled directions, existing guidelines etc., are available on the web link:
- An/L Ground Water .ht

b=

. (K.C.NAIK)
CHAIRMAN
15.10.2019
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